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0A Z080/2003

New Delhi this the 19th day of December, 2002

Hon’ble Shri Bharat Bhushan, Member (J)
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Smt.Kamla W/ /o Late Shri vYijay pPal

RAo Jhugi of 2hri Vijender 3/0 Shri 3is Ram,
Bus 3tand, Near Water Tank,

Davalpur, Bahacara, Dslhi.
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v Advocate Shri 3., Chadhal
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1. Union of India
f{‘ Through the Secretary,
N M,J,L_l F‘:’.a.ll[ﬁjayg’
Railway Bhawan, New Delhi.

2. The Beneral Managsr,

© Northern Railway, Baroda Mouses,
Mew Delhi.

. 8r_Divisidnal Railway Manager,
Delhi Civision Northern Railwawy
Mear HMew Delhi Rly. Station
New D@lhi.

4. The Psrmanent Way Inspector,
Morthern Railway, Railway Statian -
Mesrut.
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Fespondents

0ORDE R (ORAL)

Hon’ble shri Bharat Bhushan, Member'(l)- _ ;

Hearcd.

2. applicant iz wicow of late Shri vijay Pal who was
Cstated to be a Gangman in Gate No. & under PWI HMeerut (NR).

He had died in harness on 17.7.1994 leaving behind a widow
and 3 dependent children. @pplicant claims family pension
and other pensionary benefits with effect from the date of

is hushand’s pgeath with interest.
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A Several representations are stated to have been made
ot the reSpondénts M not rasponcedd to.

annexecd  with the & ars  13.11.1994,

i

Representation

tec AL.F 2003

4.1.1996 and the last being da

4. This being so, in my view that the 0& can be disposed
af  at this stage by directing the respondents to  disposs

of  the repressntations of the applicant by passing =&

reasoned  and speaking order within a period of two months

from the date of receipt of a copy of this order. Tl
prasant 04 shall also form part of the repressntation.
5. Let a copy of this order along with the copy of the 0a

( BHARAT BHUSHAN )
MEMBER (J)
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